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1.0RDER DT. 7,12.2001. 

Heard Learfl& zounsel for the appLicant and 

shri A.K.BOse,Learned senior standing Oounset 

on oehalf of Respondents.  Learned counsel for 

the parties have no oojecticn it the Case is 

dis L Osed of at this stage in vi 	of the.ra' er 

made by the applicant only seeking a direction 

to the Respondent NO.  2 to take in to consideration 

his past exerience as per Ann ecu re-i while 

selecting for the post of EDMC,da 3rnch Post 

Office for which the applicant bs already applied. 
u. 2U 

Heard learned counsel for the parties.esondent 

NO. 2,whi Le considering the applications filed by 

all other candiddtes, shall consider the Case of 



NOTES OF THE REGISTRY ORDERSOFTHETRIBUNAL , 

the applicant also since he is one of the 

a-licants, Pursuant to AnneU re-3, taking into 

consideration 	ast service rendet& by him, 

it is also made cleat that due weighta/ 

preference should oe given to him while selecting 

for the pOSt,ifl accordanCe with 

The Oigiflal ApPliCatlon is accordingly 

dispOsed of.There shall be no order aslio costs. 

MembeüdiCi l) 

(OQ7/ 

J/ ) 


